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PRIVATE RADIO/TV CHANNEL LICENCEES

955. SHRI SUMEDHANAI\D SARSWATI:

WilltheMinisterof|NFoRMATIoN&BRoADCASTINGbep|easedtostate:

(a)whethertheGovernmenthasdevelopedanymechanismtoregu|arlycheckthe

net-worth of the companies who are holders of private radio of TV channel liCenses

and if so, the details thereof and if not' the reasons therefor;

(b)whethertheMinistryhastakenanyactionagainstthoseLicenseHolderswhose

net-worth are below the prescribed limit; and

(c) if so, the details thereof?
ANSWER

THEMIN|STERoFSTATEFoRTHEM|N|STRYoF|NFoRMAT|oNAND
BRAo DcAsr r u c ii o i rir.lvl-vARD H AN RAr H O RE ( REr D')l

(a)to(c):|nsofarasPrivateradioisconcerned,aSperclause24oftheGrantof

Permission Agreement (GOPA) for FM Radio (Phase-lll) signed with this Ministry' the

company hording FM Radio permission is required to maintain its erigib'ity criteria at

alltimes during the period of permission' As per clause 2'3'1 of the Policy Guidelines

for private FM Radio (phase-*) the financiar erigibirity of each appricant company is

assessed on the basis of Minimum Net worth required as per city category in each

RegionpriortograntofFMRadiopermission.Nocaseof|esserthanrequirednetworth

has come to the notice of the Ministry'

|nsofarasprivatesateltiteTVchanne|sareconcerned,aSperprovisions

containedinUplinking&Down|inkingGuide|ines,networthisanecessarycriteriafor

anycompanytofulfilbeforepermissionisgrantedbyM|BforoperationofTVChannel'

The minimum amount of networth is specifled in the Uplinking Guidelines under

Clause 1.1.2|orte|eports, Clause 2.1,2tor Non-News & Current Affairs TV channe|s,

crause 3.1.13 for News & current Affairs TV channers and in Downrinking Guiderines

under clause 1.5 for TV Channels uplinked from abroad' Moreover' under clause 5'8





ofUp|inkingGuide|inesthecompanyisrequiredtomaintaincomp|iancetothe

e|igibi|itycriteriaata||timesduringtheperiodofRermis;ion.Governmentchecksthe

networth of company, whenever the company applies for an additional w channel/

TelePort. !. . r!. a 4L^ ^^
|fatanypclintoftime,networthisfoundbe|owtheprescribed|imit;thecompanyts

issued a show cause Notice & further action as deemed necessary is taken as per their

response to the notice, afler following due process of law and giving adequate opportunity for

representation as per principles of naturaljustice'


